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PUBLIc ANNOUNCEMENT

(Under Regulation 5 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
RELIABLE CASHEW COMPANY PRIVATE LIMITED

RELEVANT PARTICULARS
Reliable Cashew Company Private Limited

21st November 2005

ROC- Chennai
(Incorporated under the Companies Act
19s6)

u 5 122gTN2005PTCo58063
Registered office: No. 44t C P Ramaswamy
Road, Alwarpet Chennai, Tamil Nadu 600 018

Corporate office:- Plot No 429, Road ,Jo 10,
Baikampady Industrial Ares, New Mangalore-
575 011

22nd lune 2O23

19th December 202 3

Sri. Ravindra Beleyur
rBBi/rPA-00 1/rp-P00189 / 2077 - tB I t0368

Sri. Ravindra Beleyur
'Shreevathsa', 428, lgth B Cross, 3'd 8lock,
Jayanagar, Bengaluru - 560 011
Tele: +91 B0 26540193
Email : ravi bele ur.com
Sri. Ravindra Beleyur
Interim Resolution Professional
Reliable Cashew Company Private Limited
under CIRP
'Shreevathsa', 428/ 19th B Cross, 3d Block,
Jayanagar, Bengaluru - 560 011
Tele: +91 B0 26540193
Email: reliable_cashew_CIRP@beleyur.com
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Notice is hereby given that the Hon'ble National Company Law Tribunal, Chennai has
ordered the commencement of a Corporate Insolvency Resolution Process of Reliable
Cashew Company Private Limited on 22nd June 2023.

The creditors of Reliable Cashew Company Private Limited are hereby called upon to
submit their claims with proof on or before loth July 2023 to the Interim Resolution
Professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with proof in person, by post or by electronic
m eans.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 26th June 2023

Place: Benga lu ru Ravindra Beleyur

Interim Resolution Professional

Reliable Cashew Company Private Limited under
CIRP

1. Deccan Herald - English (All Karnataka Editions)
2. Prajavani- Kannada (All Karnataka Editions)
3. The Times of India (All Tamil Nadu Editions)
4. The Hindu-Tamil- (All Tamil Nadu Editions)
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The above public announcement was published in the following newspapers on 26th
June 2023:








